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[Shrj M. P. Bhargava] and they will add 
to my strength in   the field of work outside 
this House. 

f have to say two things particularly. One 
is?bout the staff. The loyal service the staff 
of the Rfjya Sabha Secretariat gives to the 
Members is something to be proud of and 
something which wc should always try to 
carry on in the right lines. During the past 
two or three years I was pained to see that 
some hon. Members tried to impute motives 
in the working of the staff members oS the 
Rajya Sabha Secretariat. I can tell all the hon. 
Members of this House that the Rajya Sabha 
Secretariat is one of the finest secretariats I 
have come across in the world and I have had 
occasion to visit many Parliaments of the 
world during my membership of the House. 
Let us all try to preserve the high stan-' dards 
of service of the Rajya Sabha Secretariat ; we 
should not in our moments of sentiments of 
personal prejudices try to blame the 
Secretariat staff who are very much 
overworked, who are very much hardworked, 
and who try to do their utmost for the service 
of the nation and to help tha working of the 
Members of Parlia-ment. This is one aspect 
to which I wanted to draw the attention of the 
House. 

There is another aspect to which I wanted 
to draw the attention of the House and that 
is a very painful aspect. Democracy, as the 
House knows, is government of the people, 
for the people and by the people. I am sorry 
to say that democracy is gradually changing 
its definition and if these trends are not 
controlled within a short time the definition 
of democracy will change and will become 
government of the rich, for the rich and for 
the detriment of the people and the poorer 
sections of the country. I would like the 
House to take note of this fact. We must 
bring some legislation which will prevent 
the power of the moneyed people to 
purchase the voters. If we analyse the 
biennial elections to this House this year 
and the two previous biennial elections we 
come to only one and one conclusion that 
there is a tendency for the rich people to 
corrupt the legislators and purchase their 
votes and find a backdoor entry to this 
Honse.   This tendency has to 

be curbed if our democracy is to be pre-
served and I would like every person who 
will continue to be a Member here to apply 
his mind to this very serious aspect and do 
whatever is possible to see that no body in 
future is returned to this august House by 
the power of money. 

These are the two things I wanUd to bring 
to the notice of this House, f am really very 
greatful to you, Sir, and to all the Members 
for all the CQ-cpeiatian and support wliich I 
have received during fourteen years of my 
membership and that was all the strength I 
derived. 

Thank you. 

PAPER LAID ON THE TABLE 

THE FIRST AMENDMENT CF 1970 TO IHE 
INDIAN POLICE SERVICE (FAY) Puts, 1954 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY ): Sir, I beg to lay on the 
Table, under sub-section (2) of section 3 of 
the All India Services Act, 1951, a copy of 
the Ministry of Home Affairs Notification 
G.S.R. No. 409, dated the 19th January, 
1970 (in English and Hincii), publishing the 
First Amendment of 1970 to the Indian 
Police Service (Pay) Rules, 1954. [Placed in 
Library, see No. LT-3077/70] 

CLARIFICATIONS IN RELATION 
TO THE STATEMENT LAID ON 

THE TABLE RELATING TO THE 
UNION GOVERNMENTS POLICY 

ON COW SL AUG 
HTERINTERMSOF ARTICLE 48 OF 

THE CONSTITUTION 

 
"The Government of India took up 

with State Governments and Union 
territories   the question of making law 
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SHRI  JAGJIVAN   RAM   :      Does  it 
deserve any reply, Sir ? 

MR. CHAIRMAN : Mr. Kulkarni. 
SHRI A. O. KULKARNI (Maharashtra): 

Sir, I want to know from the Government 
this as a matter of clarification. It seems thit 
the present attitude of the respected members 
of this Committee seems to be a little bit out 
of the way in the present conditions. Sir, I 
want particularly to draw your attention to 
the terms of reference : "The Committee will 
go into the question of cow protection" 
etc.——I do not want to go into all the terms 
of reference. Particularly I want a 
clarification on this matter : '"Slaughter of 
cow and its progeny and having considered 
the matter in all its aspects, namely, 
constitutional, legal, economic and other 
relevant aspects" etc. I want to know from 
the Government whether it is not a fact that 
in the present conditions in the world and in 
this country, though the cow was supposed 
to be respected just like God, the times have 
changed. Now a days the cows and 
particularly the old cows are not useful to the 
agriculturists. They are actually a drag on the 
agriculturists and they are actually 
preventing their economic well being. I want 
a clarification from the Government that they 
will not be pressurised by such tactics under 
the name of religion or any such thing, 
because it is the duty of everybody in this 
country to look ahead and look at it from the 
point of view of the economic development 
of the masses and not from the religious 
aspect only. 

 

SHRJ KRISHAN KANT (Haryana) : Mr. 
Chairman, as has been quoted from the 
Constitution and as per the clarifications 
given by the Supreme Court, it is clear that 
the Supreme Court also holds everything 
that the Constitution says, and the word 
'total' has been used in paragraph 2(a) and 
(b), and the words used by Jagatguru 
Shankaracharya are 'complete prohibition'. 
The difference seems to be regarding part 
(c) which says : 

"that a total ban on the slaughter of she 
buffaloes, bulls and bullocks (cattle or 
buffaloes) after they cease to be capable of 
yielding milk or of breeding or working as 
draught aninnls cannot be supported as 
reasonable in the interest of the general 
public and is invalid". 

In view of this, can the Government in any-
way go beyond the interpretation of the 
Constitution by the Supreme Court? I think 
Jagatguru Shankaracharya also agrees with 
this thing that the constitutional Directive 
Principles should be applied as interpreted 
by the Supreme Court. 

But Mr. Chairman, may I know if it is not 
a fact that the whole issue is tried to be made 
into a political issue? It is an economic and 
social issue, but some political patties for 
purposes of their own want to make it a 
politic1! issue. Will tlie Government assure 
us that it will not allow the matter to be male 
into a political issue but that it will be solved 
on the basis of social and economic 
conditions only? In this respect may I knew 
whether any attempts have been made by the 
voluntary organisations for the preservation 
and protection of those buffaloes, cows and 
cattle who have become useless? Arc the 
Government 
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[Shri Krishan Kant] of India also 
thinking that these Mandirs and spiritual 
places, where so much money is being 
collected, may be formed into trusts and that 
money may be utilised for cow protection? 
Wil! the Government of India consider the 
question that all the Mandirs may be formed 
into trusts and managed by those who have 
faith in those Mandirs? I know, Mr. 
Chairman, that they wint to form trusts in 
Dolhi and hand them over to people who 
have no faith in them. Will the Government 
of India consider that these Mandirs and 
spiritual places may be formsd into trusts 
and the money available from them imy be 
used for cow protection purposes ? 

DR. BHAI MU1AVIR (Dalhi) : Mr. 
Chairman, is it a genera] discussion or is it a 
clarification? Or is this an occasion to be 
vised for casting aspersions? 

SHRI KRISHAN KANT : He should not 
interrupt. 

DR. BHAI MAHAVIR : You first 
referred to what the Jan Sanguis are doing. 
You have a Jan Sangh phobia. 

SHRI KRISHAN KANT : As that wiH 
help in the implementation of the consti-
tutional provisions, may I know in this 
respect what the Government of India pro-
poses to do? 

 
SHRl A. P. CHATTERJEE (West Bangal) 

:   We know all these things. 
SHRI JAGJIVAN RAM :     1  have  a 

purpose in saying that, if you wait. 
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SHRI PHOOL SINGH (Uttar Pradesh): It 
is not only the butcher's knife from which 
the cow suffers; the cow is being killed in a 
number of ways. And the problem involved 
in this is a very important problem. 

MR. CHAIRMAN : What is the clarifi-
cation that you want to ask ? 

SHRI PHOOL SINGH : I am putting the 
question. 

SHRI PHOOL SINGH : I was saying 
that this is a very important problem. And 
probably, on one point there is a deadlock. 
The Committee has been there for a number 
of years and nothing has come out. There 
are other problems also because, as I said, 
the cow is exposed at the hands of those also 
who go and eat cow's milk but do not feed 
the cow in India, only 70 per cent of the fod 
der ............. 

MR. CHAIRMAN : Please ask for 
clarification. 

 
Please ask for clarification on the state-

ment. 
SHRl PHOOL SINGH : I am asking for 

clarification. If the Committee starts 
working on other points, at least something 
will be done. Otherwise, this deadlock will 
put a stop to all these activities. 

MR. CHAIRMAN : There is no clari-
fication asked. 

SHRI NIREN GHOSH (West Bengal) : 
Will he install a cow in this House? We wil 
legislate on it. 

SHRI CHITTA BASU (West Bengal) It is 
sufficiently clear and it is also the position of 
the Government that there is a provision by 
way of Directive Principle with regard to 
cow protection. The Supreme Court has also 
interpreted it and several State Governments 
have passed enactments in that regard. And 
the Government of India has also instructed 
some other State Governments to make 
suitable amendments in conformity with the 
Constitution and the interpretation of the 
Supreme Court.   Then, what was the 
necessity Of 
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[Shri Chitta Basu] having this Committee, 
a Committee of this nature, and of reviving 
the whole issue? Is it under pressure from 
certain religious quarters that this 
particular question has been once more 
raised, in order to create tension among the 
people? SHRI JAGJIVAN RAM: If the 
hon. Member cares to go through the 
statement, he will find the answer to his 
question. 

[THE DEPUTY CHAIRMAN in the Chair] 

SHRI A. P. CHATTERJEE : It is well-
known, Sir, that so far as cow-slaughter is 
concerned, it is the banner of the communa-
lists. Is it or is it not a fact, does the Minister 
know or does he not know, that the banner 
of cow-slaughter is the banner of the 
communalists ? As far as the question of 
article 48 is concerned, I am not concerned 
with what the Supreme Court has said 
because the Supreme Court does change its 
views with the changes in the moon. Even 
today in the paper I have found that the 
Supreme Court has changed its own 
judgment on hospitals. Well, earlier they said 
that the hospital must come within the 
Industrial Dispute; Act. Today it is said that 
it is not so. Therefore, as far as the Supreme 
Court is concerned, the less-said about them 
the better, the less said about those six 
learned people the better. Article 48 clearly 
says—'protection of cows and calves and 
other milch and draught cattle'. Whatever 
the Supreme Court may say, well, the rule 
of construction is that the rule of ejusdem 
generis should be brought in and it means 
only the protection of those cows and calves 
which are milch and which are useful or 
which may be used either for giving milk or 
for draught purposes. And what are we to do 
with those useless cattle? Well, you know, 
Sir—does the Minister also know or does 
not know—that the other day there was a 
census given of the increase in the number 
of cows and bulls and if the increase goes on 
at that rate and people do not eat them up, I 
think it may so happen that the people of 
India will be driven out by the cows and 
bulls and only the Jana Sanghis and cows 
and bulls will rule the field, and human 
beings will go away. 

MR. DEPUTY CHAIRMAN: What is 
your question ? 

SHRI A.P. CHATTERJEE: This is my 
question. 

SHRI SUNDAR SINGH BHANDARI: 
He is afraid of being driven out by bulls and 
cows. 

SHRI A.P. CHATTERJEE: I am sur-
prised to find that the great socialist, Mr. 
Rajnarain, also has joined the cow pro-
tection movement. And I am also a little 
solicitous for the welfare of Mr. Bhupesh 
Gupta because he has said that he is under 
the protection of Mr. Rajnarain. 

MR. DEPUTY CHAIRMAN: You ask a 
question. 

SHRl A.P. CHATTERJEE: My question 
is whether the Minister is aware or is not 
aware of the fact..........  

SHRI BHUPESH GUPTA (West 
Bengal): Do you mean to say that I am 
under bovine protection ? 

SHRI A.P. CHATTERJEE :My question 
is a specific question: In view of the fact 
that article 48 does not specifically say that 
useless cattle are also to be preserved, will 
the Minister bear that in mind when there is 
the question of legislation?This is my first 
question. 

Secondly, is it or is it not a fact that 
according to the census useless cattle are 
increasing at a very fast pace? And therefore 
for the purpose of keeping the space free for 
human beings as well as for solving the food 
problem in the country, the Government of 
India should not discourage the killing of 
useless cattle; but I should rather say they 
shouJd encourage the killing of such cattle 
and should try to change the food habits 
which inhibit the Hindus that they will not 
take beef. We used to take beef even earlier, 
in the Vedic times. Why should we not take 
beef now? 

These are the questions. 
SHRI JAGJIVAN RAM: The Supreme 

Court is supreme. Whatever judgment or 
interpretation they give, we have to bow 
down before that till they themselves revise 
their judgment or their opinion. 

So far as article 48 is concerned, as has 
been indicated in the statement, in most of 
the States in the country that has been im-
plemented by legislation or regulation. In 
the remaining parts, we are trying to- 
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persuade the State Governments to imple-
ment article 48 as interpreted by the Sup 
reme Court.   I would not like to   expres my 
opinion.   I have to be guided by the 
interpretation     of    the    Supreme   Court 
till they themselves revise it. 

SHRI A.P.  CHATTERJEE:  Can  you 
not change the Constitution, if necessary ? 

SHRI JAGJIVAN RAM: I have always 
held that the best way to ensure due respect 
to the cow in this country is not by bovine 
arguments but by improving the breed of 
the cows so that the yield per cow increases 
and the cow is taken care of, the milch cattle 
are taken care of as they are taken care of 
even in the countries where the cow is not 
held in reverence. 
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SHRI A.P. CHATTERJEE: Never. 
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SHRI A.P. CHATTERJEE: I ara not a 

supporter of Bose. But Bose never said that. 
SHRI RAJ NARAIN : I know Bose more 

than  Shri A.P.  Chatterjee  knows   him. 

 
 



39        Clarifications in relation to [RAJYA SABHA]       Union Government's 40 
policy on cOw slaughter  

 
SHRI BHUPESH GUPTA: Sir, going 

through Ihe statement, I must say that I feel a 
little confused as to exactly what the 
Government is aiming at. The background of 
this anti-cow slaughter agitation is well 
known in the country. As far as the 
Constitution is concerned, the caption itself 
of article 48 of the Directive Principles, 



 

which again is not enforceable, says 
"Organisation of agriculture and animal 
husbandly." In that contest, the cow 
slaughter question or the protection of 
certain categories of cows was considered by 
the Constituent Assembly and certain 
decisions were taken; whether they were 
right or wrong, I am not going into that. Now 
we would not like this to be enlarged in order 
to impose what they call an overall ban. Yctu 
must stick to the words of the Constitution; 
now of course, they say "as interpreted by 
the Supreme Court." But we discuss also 
sometimes interpretations and judgments of 
the Supreme Court. Why, for example, we 
are not in a position to discuss this question 
de novo, if necessary, from a progressive, 
secular angle and from the point of view of 
our economy and animal husbandry? If there 
is any lacuna, that should be removed. The 
Constitution should not be amended to suit 
the wishes of certain retrograde, revivalist, 
communal forces in the country. Now, some 
time ago. I brought to the notice of this 
House an issue of Organiser whose front 
page contained the picture of the head of a 
cow—"Mother Cow Weeping." Mother Cow 
is weeping all the time, I know. 

{Interruptions) 

MR. DEPUTY CHAIRMAN: Please put 
your question. 

SHRI BHUPESH GUPTA: Sir, this is 
very important because Mr. Golwalkar is 
here and he is being consulted. In that 
special number of 'Organiser'' on anti-cow 
slaughter, on the front page there was a full-
page picture of the head of a cow with tears 
rolling down. Mother Cow weeps Sir, I am 
not one of those who regard cow as  our   
mother. 

MR. DEPUTY CHAIRMAN: What is 
your question ? 

SHRI BHUPESH GUPTA: I want a clear 
assurance from the Government— Shri 
Jagjivan Ram will kindly give it—that this 
question will not be hindled, if at all it is 
handled in future, in such a manner that the 
communal, revivalist forces, the so-called 
worshippers of cow who kill the cow 
spiritually, get any encouragement what-
soever. It shall not be handled in a manner 
that  the communal forces in the country 

can exploit this issue, when they are getting 
isolated, to rouse certain elemental and 
backward passions among certain sections of 
the people in order io make political 
aggrandisement. We know what happened on 
the 7th November 1966 when the so-called 
anti-cow slaughter demonstration took place 
in Delhi. (Interruption) Those who are 
weeping for cows should stop manslaughter 
first in Ahmedabad, Ranchi and other 
places. Those who are guilty of 
manslaughter should not harangue on anti-
cow    slaughter. 

{Interruptions) 

SHRI JAGJIVAN RAM: The eloquence 
of my friend, Mr. Bhupesh Gupta, is quite 
impressive. But if he goes through the 
statement, he will find answers to all the 
doubts that he has raised. 

MR. DEPUTY CHAIRMAN: Al) right, 
Mr. Varma, only one brief question. 

SHRl BHUPESH GUPTA: But, Mr. 
Deputy Chairman, this is not proper. I could 
not catch him. Shri Jagjivan Ram said that 
he made a statement and that I should look 
for my answer there. If I had found that 
answer I would not have sought the 
clarification.. . 

MR. DEPUTY CHAIRMAN : When you 
asked a question, he gave the reply and you 
kept quiet. 

SHRI BHUPESH GUPTA: No. no. The 
fact that you allowed me to seek a 
clarification presupposes that at least I could 
not find the answer, and having not found 
the answer I would not like to be again 
referred back to the statement. Will Shri 
Jagjivan Ram kindly expand himself on the 
subject a little ? Expandable he is. 

SHRI JAGJIVAN RAM: My answer will 
be very simple, that we know all this problem 
of cow protection in the context of the social 
and economic development of the country , 
and in that spirit, in that context, the whole 
thing has to be examined. And if you look 
into the statement.. . 

SHRI BHUPESH GUPTA: No, no. 

SHRI JAGJIVAN RAM: ... if you look 
into the terms of reference, you will be 
convinced that the approach of the 
Government is what you like it to be. 
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That is a Cow Protection Committee and 
not a Mare Protection Committee. 

SHRl G. RAMACHANDRAN (Nomina-
ted): Sir, Gandhiji*s name has been brought 
into the picture and I would say a sentence 
or twu about it and then ask the Minister a 
question. Nobody in modern India has tried 
to take care of cattle, particularly, the cow, 
more than Mahatma Gandhi. He started an 
organisation called the Go Seva Samiti. But 
at no time in his utterances or in hh writings 
did he ever ask for a legal ban asainst cattle-
killing That is number one. 

Does the Minister know and has he not 
got enough facts and data in his hands to 
prove that no country in the world ill-treats 
the cow and the bullock more than Hindu 
India and that no community takes less care 
of and looks after the interests of the cow 
than the community which is now 
vociferously asking for a ban on cow 
slaughter? Does he knew it? 

SHRI JAGJIVAN RAM: I will refer the 
honourable Member to many of the 
publications where there are obvious-facts 
on the cow, how much yield it gives.. 
(Interruption). . they are cows that will not 
give even one pound of milk in twentyfour 
hours—all these things are there. Great care 
has to be taken to improve the breed of 
cows. I have been repeating that that is one 
of the ways in which to ensure cow  
protection. 

SHRI K. P. SUBRAMANIA MENON 
(Keraia): Sir, reference has been made to the 
traditicn of worshipping the cow. May I 
point out to the Minister that we in India 
have also been accustomed to worshipping 
pigs? The pig, the Varaha, is one of the ten 
avatharas, and there are so many temples 
devoted to the Varaha. So, I would like to 
know whether the Government will think of 
bringing forward a legislation prohibiting pig 
slaughter along with cow slaughter. 
Secondly, in a country like India where the 
large majority of the people are suffering 
from malnutrition and lack of proteins in 
their food, I would like to know whether it is 
advisable to ban cow-slaughter legally  
because   beef is   a  rich 
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source of proteins for human beings. In 
view of this, will the Government drop 
completely the idea of banning cow slaughter 

SHRI A. P. CHATTERJEE: And beef is a 
tasty dish also. 

SHRI K. P. SUBRAMANIA MENON: 
Because it prevents the Indian people from 
having recourse to a rich source of proteins, 
rich food? 

SHRI JAGJIVAN RAM: The Supreme-
Court ruling is given in the statement that 
has been circulated. (Interruptions) I am 
afraid the acceptance of the suggestion of 
the honourable Member will become Ultra   
vires   of  that   ruling. 

 

"The Committee will suggest ways and 
means for the effective implementation of 
the provisions of Article 48 of the Con-
stitution and also give full consideration to 
any suggestion that the Constitution should 
be amended to bring about a total ban on 
the slaughter of ccw and its progeny. 

 
"The clarification given in the Ministry's 

communication dated 10th August was 
accepted by the members of the Commit-
tee." 

 

•'The same question was again raised by 
the members representing the Sarvada-liya 
Goraksha Mahabhiyan Samiti." 
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MR. DEPUTY CHAIRMAN: Order, order 
please, Mr.   Niren Ghosh. 

SHRI NIREN GHOSH:....as a fine art and it 
is exhibited all over India on a wide scale. 
MR.   DEPUTY   CHAIRMAN:   Order, 
order please. 

DR. BHAI MAHAVIR: The hon. Member is 
not the Minister yet though he may be an 
appendage of the Prime Minister. 

M

R. DEPUTY CHAIRMAN: The hon. Minister. 
SHRI NIREN GHOSH: They have de 

veloped the art of killing ___  
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REFERENCE TO REMARKS MADE 
BY A GOVERNMENT OFFICIAL 

WHILE INAUGURATING A TALK ON 
TELEVISION ABOUT THE 

WORKING OF GOVERNMENT 
OFFICES 

 
MR. DEPUTY CHAIRMAN: Are you 

speaking on the Commissions of Inquiry' 
(Amendment) Bill? 

SHRI ABID ALI: No, Sir. This is another 
item and the Chairman has given me 
permission to raise this item. 

MR. DEPUTY CHAIRMAN: Yes, you 
are right. 

SHRI ABID ALI: The English version of 
what I said in the beginning is that the 
system of working of Government offices 
has become such that no file would move 
from one table to another  unless beautiful 

girls and liquor bottles are supplied. As 
soon as I heard that sometime back, 1 wrote 
to.... 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Order, 

order. 

SHRI ABID ALI: I am one with the hon. 
Member in condemning this. I don't say it 
but it is AH India Radio. It is Indiraism that 
is existing in this country and Government 
offices have come to that extent that a 
Government official himself had to say it. So. 
Sir, as soon as I heard this, I wrote to the 
hon. Minister. Shri Satya Narayan Sinha, 
and then sent three reminders, and I am 
mentioning here today that even after three 
reminders he did not reply. And then I 
requested the Chairman that this matter 
should be mentioned here by me so that 
Government may have an opportunii;. to tell 
the people that this is not the system of 
Government offices. Although I am in the 
opposition I want a good system to prevail 
and I want that Government offices should 
not be maligned to that extent although there 
are bad officers and dishonesty. So what has 
ihe hon. Minister to say about this question? 

THE MINISTER OF STATE IN THE 
MINISTRY        OF INFORMATION 
AND BROADCASTING AND IN THE 
DEPERTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): Sir, becciuse I did 
not have prior notice for this I am not 
prepared to reply in detail, but I am aware 
that the hon. Member wrote to the hon. 
Minister on the subject, and I think a reply 
has either been sent to him or is being sent to 
him. The only thing that I can say at this 
stage is that the hon. Member has quoted 
something out of context totally. I am told 
that in the feature that was going on there 
was a long poem and as a pari of that this 
aho was mentioned as a satire on somebody. 
It was not as if it was being said as a feature 
by itself, and therefore it will be worth my 
hon. friend's while if he really quotes the 
whole thing and does not tear out one or two 
parts out of context. 

SHRI ABID ALI: No, no. I am personally 
aware of the fact. He has informa tion what 
has been given to him, which is absolutely 
wrong. Sir, the fact is that there was a talk, 
about the working of Govern- 


